C.P. No.035/2002 IN

Q.. No.ki}r/2001

MUA. No.1252/2002

5.6.2002

Present Ms. Mesnu Mainee, lesarned counssei for Shri B.S.
Mainse, learnsed counsel for the applicant
shri V.S5.R. Krishna, learned counssl for the
respondent, i.e., Shri R.K. Singh, Gsnsral
Manager, Northern Railway, Baroda Houss,
New Delhi.

Reply affidavit has been Tiled by the respondsent
in response to suc.-moto notice issusd by the Tribunal
vide order dated 17.5.2002. The respondent has very

respectfully submitted that he has taken over the chargs

of the post of Genseral Manager, Northern Railway on
)1mmed1ate1y on receipt of the above
contempt notice, the respondent had called Tfor the

regards implementation of the ordsrs of the Tribunal. He

as also submitted that he has issusd furthsr

-—de

instructions for close monitoring and implementation of
Courts’ orders. - He has also tendsred unconditionai

or the lapses in not implismentin
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of the Tribunal dated 23.10.2001 1in OA No.260/2001.
These averments have bsen made by the alleged contemnor

in his affidavit dated 3.6.2002. Earlisr they have also

filed affidavit on 25.5.2002. In this affidavit, they
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unconditional apociogy.
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